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CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIPAL EENCH
‘0A No"2335/994
New Oelhi: this the [/~ day of JULY gé*200@

HON'BLE MR ,5,RZADIGE VICE CHAIRMAN (A)'7
HON'BLE DR,AJVEDAVALLI MEMEER (3)

Man sa Ram% ] _

s/o Late shri Tej Ram;

R/o shri Rohtash 51ngH; ‘

R/0 C-8/247, Yamuna Vihary ' , .

(By Adwocates shri RiVdsinha)
Versus

13 Ministry of Rauuasy (Ralluay Board)y

Covtd of India

through the Secretaryz
Rail Bhauan

Neuw Delhl'=11o

23 Northern Railuay :
through -the Ganeral Nanager,
Baroda House:

New Delhis1,

3 The Divisional Railway Manager

Northern Razluay, )
Bikaner Divisiony . e -
Bikaner, Rajasthanﬁ ' JisResponden ts’l

(By Adwocate: Shri REL%Dhawan)

OROER

The only surviving claim in this OA is for

paynent of intersst @8% p‘;éa\';fs on a coount of alleged

' delay in release of applicant's retiral benefitsy

2& _Applicant while working as.CPS_/R'E- was

proceeded againSt departnentally uide .charge Memo

and accep ting @9‘«-5/: from @ decoy con si_gn.ea. and fs,2 4/-
execass cash found in vaﬂ? cash on 5§4§953

o In his statement dated 5?&595 (Annexure-R1)

' applicant'admitted to charging %?5/; excess from the

consigne® but requaested for sympathstic treatement keeping

~
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in view his retirendn on 3137305y

48 Applicent uas placed under suspensiond Meanuhile

upon his attaining the agg of superannuation on Aihidos,
the procesdings already initiated against him ver

con tinued under Rule 9 Railuay Services Pension Rules‘ﬁ

4§  Applicant Piled DA No%¥540/96 challenging the Memo
of charges and alternatively sought a direction to
respondents to conclude the DE within a reasonable period
and thereé_f‘te: release his retiral benefits together with
penal interest @ 18% p%edl That OA wes disposed of by order

da ted 13.‘7:;98 (Annexura«-;\-Z) ‘whereby r espondents usre
di_racted to conclude the aforssaid DE within 4 months
from the date of Teceipt of a copy of the order in uhich

applicent was also to cooperate fully and thereafter
respondents were to pass appropriate orders in accordanc
with laud

3

6/  _ Having regard to the fact that applicant
had retired on 3157395, the disciplinary authority by
order dated 3511.98 ordered the DE to bs clo .'aed';i;I

74 Thereupon applicant filed CP No139/99 which
uas rejected by order dated 1339499

[a]

8 Upon closWre of the DE against applicant by
order dated 3./11:98, order for payment of DCRG, lsawe
encastment and commuted value of pension were pa3ssed on
20505399; revised PPO was issied to him in April,1999, and
paynent of transfer and packing allouwance was arranged

on 534520003

9 ,l"'lan;'.f‘estly under rul gs applicant could not have
been released his final retiral dues during pendency of the
DE against himd The DE was dropped on 331598, and from
that date till the déte paym ent of his final rstiral dues

o

were ordered viz'H 20,'5,'99, cannot be said to be an unduly
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long period to warrant respondents being saddled uith

payment of mtarest Applicant has also not succeeded
in establishing that the pendency of the DE from 28 J6.los t11

it was evanmally drOpped on 3“"’11 398 was on account of
dilatorinass

respondsntsfalons to warrant a direction to respondents

to pay  8pplicent interest @18% peae i on account of delay

in release of his f‘lnal retiral benef’itsg

105 The OA is therefore dismisseds No costsf]

Flodwes A eleg
( orR. A.\IEDA\IALLI ) ) (SR ,ADIGE
MEMEER (3) VICE CHAIRMAN (A)%
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